Evemng Court No.-03 to be pre51ded over by{,shn Sldhant ‘Krishan: Smgh -JMFC‘: NI ; _'ct-
Southin the month of February, 2026. »

Non-compliance

be viewed-seriously. b '
30{ [ ’VL
(GURVINDER-PAL: SI.NGH)
Principal District:8: Sessior

Saket Court Corriplex, Netwy' Dei:

No. Admn./DJ-(S)/Evening Cour/sD/2026/_S 14 —1.S 240 Dated, New Delhi-tie; 3010726 .

Copy forwarded for mformw T ———
1.-Thie’ Ld“’Prmc:pa] D1str1ct&Sessmns Judge (HQs), 'Iis Hazan Delhl T o

. The Presiding Officer concerned,
. The Ofﬁ::er-ln-Charge(s) concerned.
. The Officer-In-Charge, Computer Branch, South District.
. The Officer-In-Charge, CIM Office, South Dlstrmt.
. Personal Secretary to Ld. Pnncxgal'élsmct & Sessmns Judge, South District.
. The Drawing and Disbursing Officer, South DlStﬂ‘Ft_
. The AQJ {(Administration), HQs,, Tis Hazari, Delhi;‘.
3" Website Committee, HQs, Tis Hazari, Delhi. ‘ :
10. The PRO, South District, Saket Courts Complex,;New Delhi.
11, Dealing Official / LAYERS Seat, Tis Hazari Courts Delhi.
12. Dealing Official, R&I Branch, South District for uploadmg on LAYERS.

o~ ¢ 0 L W N

13. The Reader of the Evening Court concerned must ensure that attendance sheet of the Evening Court. be

sent to the Accounts Branch, South, under intimation to the Administration Branch, South on the very
first day of the succeeding month.

14, Officials concerned.
15, Guard File.

South Dlstﬂct Sake_,h

NewDélhi




